
State Vs. Jony etc.
FIR No. 236/2020
PS GTB Enclave

U/s 420/406/467/468/120B/34 IPC

03.10.2020

File  is  taken up today on an application  for  bail  is  filed  on behalf  of  applicant  /
accused Jony

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Pradeep Tyagi, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the bail application. Copy already supplied.

Heard. Record perused. 

Considering the overall  facts and circumstances of the case and the

gravity and nature of the offences and the manner of commission of the offence and

even Ld. Sessions Court has already dismissed the bail application of the accused,

therefore, no ground for grant of bail  is made out. Accordingly, the application for

grant of bail of accused Jony is dismissed.

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020



FIR No. 000286/2020
PS GTB Enclave

U/s 379 IPC
Lalit Vs. State 

03.10.2020

An application for release of mobile phone Redmi Note -8 is filed on behalf of
applicant Lalit 

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajat Sharma, Ld. Counsel for applicant. (On WebEx)

Court  proceedings  have  been  conducted  through  video

conferencing,  CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has

no objection if the mobile phone is released on superdari.

In these circumstances, the aforesaid mobile phone be released to

the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only

subject to furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of

concerned SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said

mobile number without the prior permission of the court and shall produce the

said mobile phone as and when directed by the court;

3. IO shall  prepare punchnama also meeting the colour, appearance,

number, registered owner and other necessary details of the mobile phone;

4. IO shall take the coloured photographs of the said mobile phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;
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6. The IO shall get the videography of the said mobile phone done in

such a manner that the colour, appearance, IMEI number and SIM number of

the phone is clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and

shall take a valuation report in this regard from the valuer;

8. The expenses for photography, videography and the valuation shall

be done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to

the purchase of the said mobile phone and shall also keep the document of

ownership of the mobile phone.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020



FIR No. 285/2020
U/s 392/411/34 IPC

PS: GTB Enclave
State Vs. Farzan & Ors.

03.10.2020

An application for release of case property i.e. amount of Rs. 1,000/- is moved
on behalf of complainant / applicant Ramakant

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajiv Partap Singh, proxy counsel for applicant. (On Webex).

Court  proceedings  have  been  conducted  through  video

conferencing, CISCO Webex interface.

IO has already filed reply to the said application. Copy already

supplied.

Heard and report perused. 

As per the report of the IO, he has no objection if the currency

notes of Rs. 1,000/- is released to its owner.

In these circumstances, the aforesaid currency notes be released

on superdari to the applicant / owner subject to the following conditions:

1. The currency notes  in question be released to its owner only

subject to furnishing of bond in the sum of Rs.1,000/- (Rupees One Thousand

only) to the satisfaction of the concerned SHO/IO;

2.IO  shall  prepare  detailed  panchnama  also  mentioning  the

denomination, serial number, appearance and other necessary details of the

currency notes;

3.  IO shall  take the coloured photographs of  the said currency

notes from front and back, both;

4. The photographs should be attested and counter signed by the

complainant, accused and the owner;
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5.  The IO shall  get the videography of the said currency notes

done in such a manner that the denomination, serial number, appearance etc.

are clearly visible.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

03.10.2020

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM/SHD/KKD/Delhi.

03.10.2020



FIR No. 198/2020
PS GTB Enclave

U/s 379/411/309/34 IPC
State Vs. Narender @ Kalu etc.

03.10.2020
File is taken up today on an application for release of mobile phone I phone 7 Apple
Black and cash of Rs. 2,500/- is filed on behalf of applicant Girish Kumar

Present:- Mr. Ritender Singh, Ld. APP for State.(On WebEx)
Mr. Rajiv Pratap Singh, Ld. Counsel for applicant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

IO has already filed reply to the application. Copy supplied.

Submission heard and report perused. As per report of IO, he has no

objection if the mobile phone and cash are released on superdari.

In  these  circumstances,  the  aforesaid  mobile  phone  and  cash  be

released to the registered owner subject to the following conditions:

1. Mobile phone in question be released to its registered owner only subject

to furnishing of  bond in  the sum of Rs.  30,000/-  to  the satisfaction of  concerned

SHO/IO;

2. That the applicant shall not sell of or otherwise dispose of the said mobile

number without the prior permission of the court and shall produce the said mobile

phone as and when directed by the court;

3. IO shall prepare punchnama also meeting the colour, appearance, number,

registered owner and other necessary details of the mobile phone;

4. IO shall  take  the  coloured photographs of  the  said  mobile  phone from

different sides and also of the IMEI and SIM number of the said phone;

5. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

6. The IO shall get the videography of the said mobile phone done in such a

manner that the colour, appearance, IMEI number and SIM number of the phone is

clearly visible;

7. IO shall get the said mobile phone value from a proper valuer and shall

take a valuation report in this regard from the valuer;
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8. The expenses for  photography,  videography and the  valuation  shall  be

done at the expenses of the rightful owner;

9. IO shall keep on record the copy of the bill / invoice with respect to the

purchase of the said mobile phone and shall also keep the document of ownership of

the mobile phone.

10. Further,  the  currency  notes  in question  be  released  to  its  owner  only

subject to furnishing of bond in the sum of Rs.1,000/- (Rupees One Thousand only)

to the satisfaction of the concerned SHO/IO;

11 IO  shall  prepare  detailed  panchnama  also  mentioning  the

denomination,  serial  number,  appearance  and  other  necessary  details  of  the

currency notes;

12. IO shall take the coloured photographs of the said currency notes from

front and back, both;

13. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused and the owner;

14. The IO shall  get the videography of the said currency notes done in

such a manner that denomination, serial number, appearance etc. are clearly visible.

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020

Certificate:

The  proceedings  were  conducted  through  Video  Conferencing  CISCO  Webex
interface.  Audio  as  well  as  video  was  clear  throughout  the  proceedings  and  the
connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020



ID No. 1760/2020
Saurabh Walia Vs. Karamchand Bhagat

03.10.2020

File is taken up today on an application for early hearing is filed on behalf of applicant
/complainant

Present:- Mr. Himanshu Shukla, Ld. Counsel for complainant. (On WebEx)

Court proceedings have been conducted through video conferencing,

CISCO Webex interface.

Heard. Record perused. 

Considering the reasons stated in the application, let matter be put up on

07.10.2020. Application for early hearing is accordingly disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204-2221/D

& S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

03.10.2020


